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The following Bill was introduced in the Andhra Pradesh Legislative Assembly on
1" December, 2020.

L. A. BILL No. 29 of 2020.

A BILL FURTHER TO AMEND THE ANDHRA PRADESH
AGRICULTURAL LAND (CONVERSION FOR NON- AGRICULTURAL
PURPOSES) ACT, 2006.

Be it enacted by the Legislature of the State of Andhra Pradesh in the
Seventy First Year of the Republic of India as follows, -

1. (1) This Act may be called the Andhra Pradesh Agricultural Land Short title and
(Conversion for Non-Agricultural Purposes) (Amendment) Act, commencement
2020.
2) It shall be deemed to have come into force on and from the

13" August, 2020.

2. In the Andhra Pradesh Agricultural Land (Conversion for Non- Amendment of
: Agricultural Purposes) Act, 2006 (herein after referred to as the section 3.
Principal Act), in section 3, after sub-section (6), the following sub- =
section shall be added, namely,- Act No.3 of 2006.

“(7) On the request, the lands put into use for establishment of
Solar Power plants by the Andhra Pradesh Green Energy
Corporation Ltd.(APGECL), shall be reconverted into
Agriculture Lands after closure of projects, by collecting 1%
Reconversion fee on basic value by the competent authority.”.

1. 204/20 [1]
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Amendment of 3, In the principal Act, in section 7, after item (9), the following shall be
section 7; added namely,-

“(h) Lands allotted to Andhra Pradesh Green Energy Corporation
Ltd.(APGECL)”

‘Repealand 4. (1)  TheAndhra Pradesh Agricultural Land (Conversion for Non-
Savings. Agricultural Purposes) (Amendment) Ordinance, 2020 is
hereby repealed. s ’

Ordinance No.8 of ! : : :

2020, (2) Notwithstanding such repeal, anything done or any action taken
under the said Ordinance shall be deemed to have been done
or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

The Andhra Pradesh Agricultural Land (Conversion for Non- Agricultural Purposes)
Act, 2006 (Act 3 of 2006) was enacted and came into force with effect from 02.01.2006. After
bifurcation of the State, the Government felt that there is a need to bring reforms in the Act in
order to encourage the entrepreneurs and to develop industries in the bifurcated State of
Andhra Pradesh and thereby amended certain sections of the Principal Act through the Andhra
Pradesh Agricultural Land (Conversion for Non-Agricultural Purposes) (Amendment) Act, 2017
(Act 13 0f 2018). :

The Special CS & CCLA, A.P, Vijayawada has stated that many reports are being
received from the District Collectors requesting to issue orders to reconvert the Non-
Agricultural Lands into Agricultural Lands by cancelling the Conversion orders issued by the
Competent Authority. But, as per the sections in the Andhra Pradesh Agricultural Land
(Conversion for Non- Agricultural Purposes) Act, 2006 as amended by Andhra Pradesh Act
No. 13 of 2018 & Rules, thereon, there is no provision for reconversion of the Non- Agricultural
Land into Agricultural Land and refund of amount.

Government have agreed to the proposal that on the request, the lands put into use for
establishment of Solar Power Plants by the New and Renewable Energy Development
Corporation of Andhra Pradesh (NREDCAP), Andhra Pradesh Solar Power Corporation
private Ltd., and Andhra Pradesh Green Energy Corporation Ltd., (APGECL), shall be
reconverted into agriculture lands after closure of projects, by collecting 1% reconversion fee
on basic value by the competent authority.

Section 7 of the'Act referred to certain Lands for which the Act not to be applied.
Government have also decided to include the Lands allotted to Andhra Pradesh Green Energy
Corporation Ltd., (APGECL) in section 7 of the Act.

Accordingly, it has been decided to amend the Andhra Pradesh Agricultural Land
(Conversion for Non-Agricultural Purposes) Act, 2006 (Act 3 of 2006) suitably.

As the Legislature of the State is not then in session, having been prorogued, and it
has been decided to give effect to the above decision immediately, the Andhra Pradesh

Agricultural Land (Conversion for Non- Agricultural Purposes) (Amendment) Ordinance, 2020
(Andhra Pradesh Ordinance No. 8 of 2020) has been published in the Andhra Pradesh Gazette
on 13" August, 2020.

However, the draft Andhra Pradesh Agricultural Land (Conversion for Non-Agricultural
. purpose) Bill, 2020 to replace the Ordinance No.8 of 2020 has been placed before the Council
of Ministers on 27.1 1.2020. The Council of Ministers approved the draft Bill with following
Modification vide resolution No.188/2020, dated.27-1 1-2020.

“In the Andhra Pradesh Ag‘ricultu ral Land (Conversion for Non- Agricultural Purposes)
Act, 2006 (herein after referred to as the Principal Act), in section 3, after sub-section (6), the
following sub-section shall be added, namely,-
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“(7) On the request, the lands put into use for establishment of Solar Power plants by
the Andhra Pradesh Green Energy Corporation Ltd. (APGECL), shall be reconverted into
Agriculture Lands after closure of projects, by collecting 1% Reconversion fee on basic value
by the competent authority.” :

The present Bill seeks to replace the said Ordinance and to give effect to the above
decision.

DHARMANA KRISHNA DAS,
- DEPUTY CHIEF MINISTER
REVENUE, STAMPS & REGISTRATION.
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FINANCIAL MEMORANDUM

The Financial implication in proposed A.P. Agricultural Land (Conversion for Non-
Agricultural Purposes) (Amendment) Bill, 2020 is approximately Rs. 1070.39 lakh on Andhra
Pradesh Green Energy Corporation Ltd.(APGECL) towards reconversion charges from Non-
agriculture to agriculture on completion of life of the projects. However, the actual financial
implication will vary depends on the SRO land rates prevailing at the time of reconversion.

DHARMANA KRISHNA DAS,
DEPUTY CHIEF MINISTER,
REVENUE STAMPS & REGISTRATION.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE AND
CONDUCT OF BUSINESS IN THE ANDHRA PRADESH LEGISLATIVE ASSEMBLEY

The Andhra Pradesh Agricultural Land (Conversion for Non- Agricultural Purposes)
(Amendment) Bill, 2020, after it is passed by the Legislature of the State, may be submitted
to the-Governor for his assent under article 200 of the Constitution of India.

DHARMANA KRISHNA DAS
DEPUTY CHIEF MINISTER
REVENUE, STAMPS & REGISTRATION

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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